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Moscow and -a number of projects were
agreed to. Now these projects have been
technically examined by their people; they
have been technically examined by our
people; and we have got to meet together in
order to finalise our discussions and our
negotiations. Secondly, I do not know
where the hon. Member found that anybody
has said that there will be no assistance for
projects. I have made it very clear that
they have said that there will be non-project
assistance as well as project assistance.

SHRI S. S. MARISWAMY (Madras):
They are reluctant.

SHRI ASOKA MEHTA: Will you please
show me fromn the statement where I have
said that they are reluctant?

SHRI K. SUNDARAM: There were
reports in the papess.

SHRI ASOKA MEHTA: I am not res-
ponsible for what appears in the papers. I
am before you. I believe in this House the
Members would like to cross-examine the
Ministers directly and not depend upon
what correspondents write from their imagi-
nation. I am before you. When T am
before you, when you can cross-examine to
your heart’s content.

SHRI1 S. S. MARISWAMY: If you arc
so sensitive, you should have made the
statement on the day you arrived here.

(Interruption)

SHRI ASOKA MEHTA: I am unable to
understand, Madam. 1am here. It will be
a part of the record for which T shall be
answerable. .

SHRI G MURAHARI: You nced not be
SO angry.

SHR1 CHANDRA SHEKHAR (Uttar
Pradesh): When the Minister is answcring,
they should not interrupt like this.

SHR1 ASOKA MEHTA : Madam. getting
angry is not the preroegative of any one see-
tion of the House. I would like to make it
clear that there is no question of project
assistance not being available if the projects
are worthwhile projects. The question
was raised about the World Bank teami.  The
World Bank team made certain reports to the
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World Bank President. They have made
certain recommendations. After having
received those reports he has had discussions
with me and my colleagues, and after that
he has agreed that for the Fourth Plan the
assistance would be larger and more or less
in terms of the requirements that we havein
mind. That obviously shows, that patently
proves that as far as the World Bank is
concerncd the Bank is satisfied with what we
have done so far, and what we are planning
to do is something worth supporting. Then
the other question is: “Why are we asking
another team to come?” We are asking
another team to come to study the Fourth
Plan document, because unless they study it,
they will not be able to reach the precise
figures about the assistance that we need.
Various elements in the Plan have to be
discussed and there should be an agreement
about foreign exchange requirements.
When I am saying that they will come to sit
with us and consider the Fourth Plan docu-
ment, I do not know where the question
arises about some project which had been
decided in the past being given up or being
altered.

THE KERALA BUDGET, 1966-67—contd.
THE DEPUTY CHAIRMAN: We now

go back to the Kerala Budget. Mr. G.

Murahari. \

s wre gl (s w’w): Sy
o #AEIEET, I F FIC 79 qeq
W OFTH q89 g1 qIr )

SHRI M. N. GOVINDAN NAIR
(Kcrala): Why don’t you speak in Malay-
alam?

sit M3 wught 34 7 gagrwy §
W atr g g dfew sux fag aw
FTAGT  FIA AT IO & zEfed 9§
g A g

L. AIFE F FACHE AR g
21 THI g AT TE 9% qTL-ATL 39 F
F I A VFTT T &1 @7 747 ¢ f
R RIS ECICEIR- U CIEE-E )
AT 9719 §F F 9% T8 I AT THo
T¥o T o AT GU SAFT 7 AT FX F,.
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[=fr Mg 7Rf]
AYTaAT F AT T FTF, q_, A
FAdifas &7 &7 TF <O a9 gHal
oY IEHT T F9T F F, qg1 I IR ;T
AT, TF TG FT WG IR FI &
AR W § TH ¢F TN GE I g
faasr am fas qmeTaEy gt awar g
FifF Sgi-Tgt ax H FHAg g g
gl X Ay Avad et fad Fw |
& ww fR iR g § S o
gq g aadr § el 9% FW  H
T AE & T AR FAG qqFIAT
F faar quw & ouF! feoma F&
aFF AT FT ATET FAT F qFaAT ¢ |
A g Fg 2 0 o7 5@ ag &
o fegEma § =9 A1 o S FY
fergeama & S T &Y T ST g
AR a8 TOIT a3 AT =AM

ag g9 gAI WAG  zafad  smar
2 f5 3@ ¥ IRIR T anfeaw &
TET FY, T F AT FY, LA
afgq frar 3 g TR g F 91X T8
s Y i gERt @ A fRar s
dfsa fre ot sEr AeimE @ fE
QgTAT TIT AR IGH! FTAH @I AT |
@A F @ ag agm 5 F@ § Y o
TFo Qo TEC EU, AR FaAlfa® 3
¥ I gUE ST g7 AT ARl AW
saradr & fer wfsa fwar sme s
IR & i ggi aX wET @ g @
AW ST Y TACA TAFATEN JrATE
39 9T T UF IO FHT T3 UG WA
FgAT & e T TF TG F GF0FI A8
fawarg 7S g st & 5 agl <t o
FYFAY AT TAT &0 A AT T SAH!
@ gar &1 qfgw e ok
ot wgfera faelt  @gt @@
AT FY, T a6 9GH GG I°4 FT
ST & e ¥ 9 fawarw 93 s
o5 oTeia @ 2T A H1S HoT F aFAT )
IR OF qX T (A A 9yt e
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Tifedl #1 3 i 393 s aR
sHaSl & Avaq H 99 W A
FTHT A QT 9% J7 {5 agi 9¢ 99
qyFIAr w1 ST AEY g faum ¥
HEAT 97 5 1% rvvae) gaArs 4 gT
AR OF qwef F g gudy avEf Y aE
g &1 fagae oo war g o aw
Y ®1E g@ER TEY a7 a|T Qv 9!
fesrer fram o gt i SOR uw
FEENAA TS 2 afe g
& & W w1 foRan o g, AR e
& FEEEGAT & f@ATF GER FhT FT
T2 @, 9T & SfeniA gATE gTAN OF asie
Y 1T AT @ ST AR A gAE Fgr
ST g 3 F a9 & sy gw
AT ggAfa & &1 7 s =g
T FTA § A9 AT F1 gad
av w4 AT ST g 9T A9 JHY eAvforen
F1 gqd;  IA 92, fagR, o,
q%E dE § AT T T AP | A
TFTA F1HT W w0 a8l GRS
®F FET I AG T !

st sfwwg @i (fag) !

s e woglc: § aawn § oadly
F I g A gEAT IAT NAW H g%
g ST &1 99 FATATE | IWL W_AW
H OTHi SyEel AT AT U AR A
s qg g fad s@T? qEIdwT
F A qTAgi 9 AMI F YT 25 @Y
T MM GET AT A IO @aq
FA & a4 oF qEAT BT AT A7
ART AT & G&AT H qAGASH JT
A agr #r A fafrer § sw fa
fra @ g g2t amr Ay 4 sr=rAT
&2t femr & A oA B A7 FW
fear X g3 duws ¥ Ty S
AT gd 96T, a@-atE & A,
R fram, woge A wRw & g
YA g § ot fF 379 65 quREw
T AEd 9, 99 Il w7
ared &, Afe gt & % fafaeex
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F qERT gg ot fr § s@veadr &7 97
T TEAH BITHL TAT T8 1 gl
e fwd &1 foaerw o ar o oy awn
T TE ¢ T AE A AT AT qON &
IR T TF ATIETET AT AR 7
9 FI9 B ¢F w3t 81 12 & g
A1 7 grearan 5 agr & ey §dr
W fAerd, ST ad gaET SeEt
IgaTE I ST Fedl & A zEe
Jr ¥ fag=re w& fwdT 7 38w
Tl @ ff 5 g oY a9 T AW
fom & &) 7@ a@ § T gaE
g AT Rt 9T §5 AQre w,
qifers ArEaTE RS W Rl
i€ Y 31X IIA FgT 471 f&F g AW
X 39 ARl FT AR 9T A5 3
A e & @@ dae g @ s|gm
FgT £ 33 &  foed &) anq 781 &)
gIRI FrT e & faed & fag 3
qG qT FL

THE DEPUTY CHAIRMAN: 1 may
draw your attention that you must now
concentrate on the Kerala Budget. Please
do not go to other things.

st M Awgft - § S ¥ an A
Fg WigFF@ 7 ot w4 far ag
IAT RA F Il AGE FT e d
ar sofad agt 9T 99 38 a9 g8 ar
LR Tl g w7 T oy s I
T gA A Q4 AW wifEF G AR
W AT FEAT ATGAT § IR AT
Afg o § wit@s &1 § ==
T | dfFR T A+ I
Fg faor f & foe) @ 60 fasplt &R
IG+ AT TE-AE F AT & & |
Igid wamA far,  smEmwa
fagr, feas  emeaTae dier 98 @IS
AN & wrw g AifE gfow F A
o fFar & A HE AR SR sEE
a1z qfsas & ar=fidi 4 o w< faara

g%y farderd et aex aoAfas
MS4RS66—5
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qef qT AT Siw g g | Tq & Hy
HIST ITLHW ¥ &1 AL &7 W g afew
gt gEi A st oF oA @-de
T

(Interruptions.)

I am speaking on Kerala and also on U.P.
because 1 want the President’s rule to be
imposed on U.P. also.

AN HON. MEMBER: W¢ arc discussing
the Kerala Budget.

sfi me Awgl: @ a af
feafy & e o dgwT ofdafs
fegeam F A AR @ A 9 39
qeg &1 afcfeafs g & arasz o g
qX FHISE ®F AW AG FIG | AfPA
¥ § Fiam A s 3 § wife
FIA § ATaHT o 6 937 g7 fay da
S FUE AT ATE FAFC AT
@R AGr I QO ®ifw e
AT F AR F% AT A, AEA WM H,
I 4, diX Jgl § o1, a8 qf+-
feafq ot fr aig 1 Fofet At ot
dffr g8 “sfeis=w’ 1 @ FB
AT GRN FT GEAT F A IR
foaa 3T a1 EErEd T FEF &
dgr #7 o aiom dafer g o
a fre agr gHIEe & 31 I' TG
9dY afFT 9fF 3 7 g |
QAT g &1 qFHaT 41 al 98 SHeey
&9 9] fFar w1 @1 § ST avgan
g A S oA A fR gy W
T 1 § W AT THo THo To
e @1 9% g at e ofcfeafy
I A EE? A o fer S
T AT 4T ! A7 WA § AGY EWT
21 TR AR SERT SEEr g
dfee gfcfeafs oy w7 aeit 31 @€
Fg I 50 T4 GHISE & AR FE
T §7eT & wreww  § T AT gTAC
F4, a1 o 30 o€ & fegaam
TG FV AT AGE AT TFA | HH ALY
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[ M3 qagfk]

Fgr § fr o fgrgeama & saa s«
2 AR s ww e § B fage
# [ANE F afd F% gHEd O
gFd & 9% WX A9 &R A 4g
fagg @ Aa € fF S #
afa@ #1% i g aal § fergeaw &
M 5T Fw § *rg g ara €0 FE
ATfgq FAT AT FT @ & | oy Wy
A AT FoT fF o019 59 ArqeEaa
) @ FT AfNT AR a8 & oS
Weeefesw F1 AT w@vEdAT FiiAQ
IR T 9 FaTifaw I & qyva
A AT ST GHIC F WA A
A FIIC AT AT IO gAY G Qv
oY #1 aoF) g R § ST R
Fda A o favarg @ @

# ag W s A o dw §
SHIET FT WER JT @A & g &
TE FIA-FIT A afFrai g ;ifts qa
AN FE O o g Agy i w5 Fea w
T & g & g fREr ag &
AR S ]| I T gHEAE agq
&, agt F Wl & a A 1 g e
&, ¥ 7ga qer-ferar s2w 3 s agi
* @RI FT  JATEATIATE T(EEH TgT
W g1 o fggeam & fF am
q F9 SEd, AIH 981 I H AW
faq @ | ar A Ged H FW oA
g¢ e Srdd At @ fel @ § W
Fd g frar sa Afa wrdy e §
e & T fafore g § o § wHifE
IT A FI% YT sgaear gl § 5 Iy
#E 9 fow %) @ § 78 qEAT
ARAT § 5 @R F1 w1 gy ’%
FEF ATV ¥ Ag I F qAQd
T agi O TE A FT & ) a8
g1 agl F IUWI A e w1 wfg A
s & TS que gwar Afw G w15
<o g€ At | aRi ¥ fod g Famw

v
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FE AT AN ¢ e Fw & AWt
U 93T I g% {97 I g
Y FIS aORT gs ¥ 1 zafed § =mgw,
TEHL AT eq § 9oq 7T & A€
F, A oY JreT F AR A AT
ST ORI, @H F i @it FHr gd
YT § I ATEAA § LRI TATH |

SHRI M. N. GOVINDAN NAIR:
Madam Deputy Chairman, before I come to
the Budget proposals proper, let me avail
myself of this opportunity to thank the
hon’ble Education Minister for his assurance
on the floor of this House that the location of
the next Central University will be in Kerala.
T would like to draw the attention of this
House to another important recent develop-
ment which has cast doubts in the minds of
our people whether they are full-fledged
citizens of this country entitled to enjoy all
the rights and privileges enumerated in the
Constitution. Qur understanding, is that the
people of Kerala could go and settle down,
acquire property and all that in any part of
India excepting the State of Jammu and
Kashmir. But, recently the Mysore Govern-
ment, under the Chief Ministership of Shri
Nijalingappa, has come to the decision that
a thousand families of Keralites who have
already settled down in Mysore for the last
ten or twelve years are going to be evicted
from there and sent back. I know that
Shri Nijalingappa is a great man. Under
his own instruction, his picture is now shown
in every cinema house in the Mysore State.

SOME HON. MEMBERS: No, no.

SHRI M. N. GOVINDAN NAIR: It
was in the press. It is not my conjecture.

SHRI LOKANATH MISRA: So the
Congress Party would produce herocs and
heroines in films.

SHRI M. N. GOVINDAN NAIR: But
the question is whether the people belonging
to a particular State can be thrown out like
that from another State in India. I think
there are enough laws in this country to
take care of the anti-social elements.
Whether they are Keralites or Mysorians,
on this ground to send away a thousand
families of peasants who have settled down
there is atrocious. Everybody knows that our
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peasantry is very industrious and enter-
prising, and we, who are everyday crying
about the shortage of food, should take every
step to encourage such peasants. Instead,
what is being done? I hope the Central
Government will look into this matter and
do justice to those who are in a difficult
position now.

Coming to the Budget proposals, it is the
most disappointing Budget as regards Kerala.
Why do I say that? If you look at the
various proposals, you will find that except-
mg on the agricultural sector, no money
has been allotted for any new enterprise,
According to the Budget proposals, it is a
deficit Budget. But this deficit itself is
imaginary. I say that because from the
sales tax proceeds and also from the pro-
posed new stamp fees and court fees you
will be able to make up for this so-called
deficit. In spite of that, even though it is
not a deficit Budget, no allotment has bzen
made for any new project. Promises after
promises were made on the floor of this
House, especially by my hon. friend, that
priority will be given to the industrial devel-
opment of our State. But nothing 1s reflected
in this Budget about all those promises.

Even with regard to the proposals that
are there, in the agricultural sector, Itake
only one or two items that are there to show
the efficiency with which things are being
done there. Minor irrigation is a very
important factor for the development of
agriculture. It is here that the Government
said that they have allotted more money
this tims for new projects. Going through
the working ofthe agricultural irrigation
works, 1 find that out of Rs. 169 lakhs
allotted this year, only Rs. 39 lakhs go for
the new works. That is to say, Rs. 130
lakhs are for spillover works which means
that the projects which should have been
completed by the Third Plan have not been
completed, so much so that you have to
aliot Rs. 130 lakhs for the spiil-over works.
This shows the efficiency with which adminis-
tration is carried on in our State.

Then coming to irrigation, there also out
of 10 projects they hope to complete 4 pro-
jects in 1966-67, i.e. these projects should have
been completed much earlier, by the end of
last year, but at least by the 6th year they
are hopeful of completing these 4 projects.
They are Pothundy, Periyar, Neyyar and
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Chitturpuzha. All the other projects are in
the preliminary stage or they might take a
| few more years to complete. They are
| Gayathri, Kallada, Kanhirapuzha. They
are in the preliminary stage. Now there is
no reason why in Kerala evenan inch of
land should go unirrigated. If you go 10
or 15 feet down, you will get water to irri-
gate our fields. There are so many rivers
there but unfortunately according to the
statement of the Food Minister himself
our State also was seriously affected by
drought this year. Why should a district
like Palaghat which produces so much of
rice be affected by drought when digging 10
or 15 feet you get water to irrigate the land ?
If you look at the schemes, you will find that
the smallest amount has been allotted for
digging wells and tanks. According to
Budget proposals Rs. 5 lakhs have been
allotted. This is out of Rs. 139 lakhs, And
that too is done to subsidise the peasants.
So, the initiative is on the part of the peasants.
The Government will meet 25 per cent. of
the actual expenditure. That is the pro-
posal. And to get this 25 per cent. T think
the pzasant will have to wait for one or two
years. On the other hand if emphasis were
laid on digging more tanks and wells and
giving encouragement to the peasantry, that
would help very much but that is not the
thinking of the Government. This is with
regard to irrigation.

Then I want to draw the attention of the
Government to another important thing.
Irrigation is for feeding plants. But as far
as people are concerned, many pcople may
not believe that in Kerala, specially in the
coastal region, lakhs and lakhs of people
are suffering from want of proper drinking
water. They have to go 3 or 4 miles in
search of drinking water. And Kerala is a
State with so many rivers. As somebody
has said, water, water everywhere but not a
drop to drink. That is the real position in
these coastal belts. After so many years
the Government was not able to provide
even this minimum requitement. I know
engineers have been sent to other countries
to get themselves spzcialised in rural water
works but now they are working in some
other Departments. So it is not only plants
but even people are denied water facilities,

Then another point raised by my friend
was the possibility in Kerala of raising
power. Last time there was 80 per cent.
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cut. The shortage of current has affected
almost all the industries in the State and
thrown more than a lakh of workers out of
employment, But still the Government has
not cared to look intothis question properly
and found a solution. My friend has al-
ready mentioned that the State had to suffer
a loss of Rs. 10 crores in one company
F. A. C. T. We have been demanding a
thermal plant as a standby arrangement,
We were promised a thermal plant of 100
MW but when it came to the final stage,
1 do not know who worked against it. The
thermal plant has been reduced to one of 30
MW. At the same time I am not jealous
of my neighbouring State of Madras. But
I must point out that in the neighbouring
State of Madras there is already a Central
project, the Neyveli project. The entire
power is monopolised by the Madras
Government and they get 70 per cent. profit
out of the project. I am not sorry about it.
(Interruption.) The other day the Prime
Minister herself informed us that with
French collaboration another atomic power
plant is going to be started in Madras which
also will mean some Rs. 40 crores or so.
When that is the position, why is it that the
Centre cannot pay some attention to this
neighbouring State of Kerala? They are
in chronic shortage of power. When such
qQuestions are posed, always very sweet
answers are given but when it comes to
action nothing materialises.

Then 1 remember the hon. Minister on a
previous occasion told us that fishing
Kerala will get the first priority. In one of
my earlier speeches 1 pointed out the vast
possibiity of developing the fishing industry
in our State. Ithought that at least in rcgard
to this, since there was no competition from
any other State, we will be able to get some
kind of help from the Centra! Government.
But unfottunately what has happened? I
went through the figures already submitted
by the Kerala Government. They have
allotted some amount for a Fishing Corpora-~
tion. When I found that Kerala Govern-
ment was going to start a Fishing Corpora-
tion, I was very happy about it. But when I
went through the actual figures and then I
found the real intention of the Government.
1 was disappointed. What are they trying
to do? All those ice plants and freezing
plants and boats, etc. that were already in
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Kerala in possession of the Government, all
those they are going to transfer to a Corpo-
ration. So what they are envisaging is not
expansion of the industry but only transferring
those already existing to a Corporation.
The fishing industry has great potentialities
and possibilities of development. Even
now from fish products you are getting Rs.
6 crores of foreign exchange which is 70 per
cent. of the total foreign exchange from fish
export. They are only transferring what is
now confrolled by the Department to a
separate Corporation. Not only that.
These prawns of Kerala are having a wide
market throughout the world, and especially
it has a very good market in America. Now
another corporation has been formed with
51 per cent. collaboration with a company
called Messrs. Van Camp Sea-Food of the
U.S.A. And they have been allotted a
small island near the Cochin Port and they
have started functioning. Arethey exploring
any new fields? No. They are also enter-
ing the fields already explored and the esta-
blished shrimp catches. Tney are not going
beyond that. So what I mean to say is that

instead of actually encouraging the fishing
industry in our State by starting a proper
corporation which will go into the deep sea
fishing, they are completely ignoring that
part of it and they are now allowing a foreign
company to come into the field and compete
with the existing industry., So instead of a
new industry coming up this new company
is only going to ruin the existing industry
that had already developed in that region.

In this connection, when they are think-
ing in terms of forming another corporation,
I am reminded of another corporation that
has been recently formed. Formerly there
was the Transport Department in Kerala
which was running the State buses. The
Head of that Department was a person
drawing Rs, 800 per month. Now they
have formed the whole thing into a corpora-
tion and the number of officers in that
corporation receiving more than Rs. 1,000
is three. So a job that was being done by
one man with a salary of Rs. 800 is now
being conducted by three IAS and IPS
persons drawing more than Rs. 1,000
each. Has there been any improvement in
the functioning of this concern? No,
there is none. It is in the same statc and
there has been absolutely no improvement.
So I say a corporation means a hunting
ground for some high officers either in
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service or who are about to retire. I
say that this attitude and this approach
should go.

Next I shall invite the attention of the
House to another matter which has already
been discussed here and it relates to the
Electricity Board in Kerala. Last time
when the matter was discussed, it was re-
ported that Mr. K. L. Rao was himself rush-
ing to Kerala to find out the truth about
certain allegations that were brought against
the Electricity Board in Kerala with regard
to the giving of contracts. There were
some complaints raised here. And what
did we hear afterwards? We heard that a
Control Board had been established in
Kerala for giving contracts. Here certain
allegations had been made against the Kerala
Electricity Board in the matter of giving
contracts. And then the Minister from
hete goes and makes enquiries. If he
had found that something was wrong in the
way in which the contract was given then
appropriate action should have been taken.
by the Minister against the Electricity Board.
That was not done. What is it that they
have done? Instead of conducting a proper
investigation, they have said that we shall
have another body to give the contracts.
You should make a public enquiry and find
out who is guilty and take appropriate
action. This kind of imposing another body
to cover up what has been done by the
Electricity Board is not good and T think in
this the Government instead of thinking of
setting up this Control Board, should have
organised a public enquiry.

Madam, before I conclude I have to invite
your attention to certain other matters also.
My hon. friend Shri G. Murahari was speak-
ing about President’s Rule in Kerala and he
said that even after the next general elections
this would be continued, since the Congress
there will not get a majority. But if that is
going to happen, I am sure that will not
happen in Kerala alone. After the 1967
elections there will be many more States
where the Congress will be losing its majority
and so if all States where the Congress is
not getting a majority are going to have
President’s Rule, then most of the States
and a majority area in this Republic, will
come under the President’s rule.

However, the problem now facing Kerala
is not this question of President’s Rule.
It is something much more than that. We
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are not going to have any administration
in Kerala after the 24th of this month.
My hon. friend from Kerala who spoke
just before me pointed out that the entire
administration there is going to be paralysed
on the 24th if the legitimate demands of the
NGOs. are not met. That means that if the
Government is not conceding these legiti-
mate demands then not only will there be
no democratic set-up in Kerala, there will
be no administration even in Kerala. All
the offices will be closed. There will be no
Collectorate. There will be no Munsif's
Court. There will be no District Judge
functioning and every government office
will be closed. This is the position that
we are facing in Kerala. This is a new
situation and I do not think any other
State in India has had to face such a situa-
tion before. Indeed I do not know whether
such a situation has occurred in any other
part of the world. But here everybody
seems to be very complacent. The hon.,
Member from the ruling party who spoke
before me had completely agreed that all
the demands raised by the NGOs. were
legitimate. What about the weightage?
She also said that this was not good.
Whether it is 10 years or 15 years is only
a matter of opinion and in any case weight-
age should be given. The other day the
Home Minister while giving his reply said
that some increment had been effected in the
matter of the dearness allowance. He
forgot to tell you or he deliberately did not
tell you that by the time he gave the increase
in the DA they had withdrawn the house
rent concessions which the NGOs. were
enjoying earlier.

[THE VICE-CHAIRMAN (SHRI M. RUTHNA-
SWAMY) in the Chair.]

Another demand that the NGOs. had
put forward was the restoration of the house
rent that had been taken away. The third
demand they had put forward was that the
DA should be on the same rate as was being
given to Central Government employees.
They are not asking for the same pay. They
only say that as far as the DA is concerned,
it should be the same as that of the Central
Government employees. So how can any
reasonable mind object to these demands?

What is the most remarkable thing is
that all the NGO organisations are
united and all the school teachers are united
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and all the political parties also are agreed
that these demands are legitimate. In such
circumstances if anybody feels that there
will be no strike and if anybody remains
complacent, then I say he will be living
in a fool’s paradise. So if you want to
avoid such a situation I think the Govern-
ment should immediately move in the matter
and see that the legitimate demands of these
non-gazetted officers are granted.

Then 1 come to another point. Tt is
true last time there was a Kerala Bundh
when all parties united to support the de-
mand for restoring the ration cut. The
ration was restored but now do you know
what the position is? The ration was
raised from 4 oz. to 6 oz. but now you have
to pay—I am not speaking of the price in
the black market—a higher price. In the
ration shops the price has been increased
and you have to pay 93 paise for one kg.
of rice. In the Budget speech itself the
Finance Minister has admitted that the
prices were going up. So this is also a
matter which should cause serious concern
to the Government and which should
receive the attention of the Finance Minister.
If they are not able to control the prices,
they will have to see that the price is subsi-
dised. In Kerala, which is a chronic deficit
State, it has always been the practice. The
Government subsidises the price so that the
price may be within the reach of the common
man. So I think the Government should
take some steps to see that either they control
the prices or if that is impossible they subsi-
dise the price of rice in the ration shops to
such an extent that it may be within the
reach of the ordinary man.

SHRIMATI DEVAKI GOPIDAS
they were getting earlier.

SHRI M. N. GOVINDAN NAIR
Yes; we were getting it earlier. So these
are the things to which the Government
has to pay some attention. Otherwise
what will happen is, you are going to be
faced with another Kerala Bundh. That
is the only way. This Bundh is a new
form of struggle in which all sections of
the people can participate and express
their protest against a particular policy or
policies of the Government. The workers
can strike_work, the shopkeepers can close
their shops, the transport services can stop
their services and the peasants can refrain

1 As
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from working. So this Bundh is a new
form of struggle when all sections of the
people get an opportunity to participate in
it. And if the Government is unmindful
of such a situation, if the Government is
indifferent about the demands of the N.G.Os.
whereby they will be creating a situation when
the entire administration in our State will
break down, then the Government should be
prepared to face a Kerala Bundh. I hope
the Government will have sense enough
to intervene sufficiently early to stop such
a catastrophe.

Now, I want to draw your attention to
one or two small things before I conclude.
Here is a telegram which we have received
from Ernakulam. The Burmah Shell, the
ESSO and the Caltex companies have threa-
tened to close down the installations at
Ernakulam thereby creating unemployment
to a good number of workers employed
there. Their plea is that Indian Oil is not
making them the distributing agents
and under that plea they are trying to close
down. Now my suggestion 1s that the
Government should avail themselves of
this opportunity and ask the Indian Oil
Company to acquire all the installations
owned by these companies and together
with them take over the workers also because
they want a machinery to distribute these
things there. So why should they not take
over all these installations? It may not
cost much; and they can retain the workers.
When the foreign companies have come for-
ward with this threat, this is thc way in which
it has to be met and I hope the Government
and the Indian Oil Company

SHRI P. K. KUMARAN (Andhra
Pradesh): Indian Oil Corporation.

SHRI M. N. GOVINDAN NAIR: Yes;
I hope the Indian Oil Corporation will find
ways and means by which that can be done.

And before I sit down I want to draw
the attention of the hon. Minister to another
important commitment he has made before
this House, a commitment about which he
cannot blame either the State Government
or anybody else in the world. They
promised us a shipbuilding yard in the
Third Five Year Plan. Everybody knows
it. A lot of noise was made then.

SHRIMATI DEVAKI GOPIDAS: In
the Second Plan.
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SHRI M. N. GOVINDAN NAIR: Yes;
the promise was in the Second Five Year
Plan; it was included in the Third Five
Year Plan and we are now at the beginning
of the Fourth Plan.

SHRI P. K. KUMARAN: There is no
Fourth Five Year Plan.

SHRI M. N. GOVINDAN NAIR: In
irrigation, power and other things you may
have some excuse. Now I would like the
hon. Minister who was also earlier the
Planning Minister to tell us why even up
to this day excepting acquiring some
land no work has been done there. This
only shows the colossal indifference on the
part of the Central Government in matters
concerning our State. Unless the Central
Government changes this attitude and pays
greater attention to the industrial develop-
ment of our State, I do not know what is in
store for the future.

Thank you.

oft &fierwg aret - qrAd arEe Fae-
G AT, § FIA q9C FT GTEE AT
g, ST TG HLAT § AT AL K
qg AiT %71 § & 9 {euds st
T W § 99 FORAT H {GALFT 1
I Freafe STy § S (WS-
2fees fod 9, Frenqfes T
Y OgS & & S AGAT 1, W1 AT
A AN § IAR, WG AR &
wrr AR oW aew § 9 gwdr Ay
g q 37% g2 F g1 T4 AR Hiaw
F1 7% 3@ F1 o7 @ g fw e
FEY AL BIAUT 20T F IEG g Al
IR &V ST

el garR ¥ F Foiarwefes @i
AR N AT HUEN § ST FA FQ
gl & Al A Fr fF ag gx wae-
Siq & AT 8, U UF JAToR ©T |
gl TSUl § WUTAY g, NEewH g
afeT d<a@ F fSaaw ag § f oF ot
T IR 8 ST UTE F w9 ATEIET,
sadent, 1 gfg & W ¥, 3% Fs
F AT T AL G, T I A B
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¥ | @t fgam & fad qv gsgw
gt gy awdy & 1 agl o8 fag awy o
7o fyrgear | wad sarey §, fergea™
7 foraeT farfara Tt =7 aeTs § 96 @@
SATRT FTA T § AT FCA § ORI 9
13 | gAY U §XF g A forraa
#1 fr 3¢ @/ SaET st Aagafat
FT IFA LT &7 THAT FHA | I SAHT
Frade gE, frwraa gf, 9t ¥ 3 &
FIT |y w7 Arfw wwT ¥ g,
T F @wl &, SwF a1 Pelamefoew
Z g N &y S, afvadt ST a0
AT THAT §, AARA &, T FTYHIT ST
ST T TS &, AN g, AT Areran,
qagafaar, 5o fafug € s 3w 4,
ST A% qQF ¥ @dt & | qgl A
# T AV 3 @ F AEE & 99 fF
gfe=reft dma foaaT SgaT dawa & 1
STE SYT FTEHIT FT U fagrs av e
o Afew A & el i aga
Fag | Ae W agr § Afw smandy
3 9T g AT aga §T [HIT |@rel g
I GREATT T Y A A & FWIH
F1 W soed o arfed 5 somar &
SR U FUS ATRHT FIA A A
arfgd &t dardl Y swEer 7 agA
qTT |

4 PM.

T ar Fxw & wfent a gfa
a1 @ & 1 wegfaee @@ & o garfa
D @& wrew W@ & A gfe &
T | G HITE GRASTAT HIH ATt
J——ro do snfe WEI 9T F3i, dlo
ugo Yo WEI AT BT T ¥t wEf
F gad SATET qrETR AT 9E AT T 9%
5 A g g% v fady T wHear
FT WATEATT g gAT | oY EAR e
¥ Wawafeey 7 F7 fa qet s =i
& g A Sy 1 F s
qréf &1 S+ 3T §U FEAT § % Foraelr
fr g @, wEe TR, FetegwRAd
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[#7 Sesm i)
dimfaee T § F @y wegafa #7,
AT 1, EATT 3 % §H G
g difge, afes  wze st Afew
#ro Yo enfo fuer smy, difsr ot
AN wewy oAy fae Srd—F e T8l
faonft, side o agr @ O wifE
agr & gew< @ Oy §—gw fae
ifeg AT fasswt Fag 72 fr gardr
sadIfiag §, Tgag €, a1 &9 IS990
T IWT | gH miiwame & Jrav
AT | F w5AE gATQ (SWET Agl
¥ A g AF o AfET g §
qr ATE & A F, =S AR WS A
®IET T &M FI, SF6T  {a0aw F<
AR Al fearewa STy § gAT
AFR F FEI § (7 fewiAdr ¥ wgi
g g g AT gl feadedfum §,
w0 ¥ fsefar agi &, A7 7 i @
AR FEr gat g™ a &1 Qar
SR wgr & | ST Far g
feaelt & & 70 wmm /g aar |
q oqudt gy & F-wer foEad
gt g fr ooy femiaet -
FIGIEET g1 AT & | ATT TIAT HSW 3
g f aomeroe § glaane &% ¥ gt
qger {eafed® $ A &, TF-UF g
AT AR glaaR A5 Ay & SEEd
#yua §, A sw gfamz dF< qad
€ ) T AGTAS | AT AT AT SATTHT
aeH g | w9 wfeweed s swvadr
¥ 781 917} | EFT FT AN 9FF
AY 1 F g NS AT FLFIT aqieg
F& ¢ | EiET § FH-EE w9E
w1 § i g dfawr 7 o femisar
¢t Afer IR ARIAE F O F
¢\ ‘T AR ST SAIRT T W E
fegraet #1 Fgd € for fexde<fog
7% § N} feade<foy & gl o qifer
94 § T F) BT FMER Fifews F Q@
gl fenadi #T g WE 1 Tei
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feqmdt g1 saer & f5 @
FEEITHT g1 @ &, fediRH Ay e
Ay ST faeer @ § A1 sREae
& are< fawd T § 1| T O W SR
Forest et f Fr § ¥ A JAaifas
gERT Q) g q, AF ¥R T Agt
g1 &1 1 ol oY g & ey 3fEd,
FOF F sgrar Afoeezg 4, o tHo
o & 18 IT 19 &, IART W TG
T | AR MEHT F g W T fwgw
Fr @l a1 fw ol fAewT gEEa
FAreiY, g9 WA & fog qme§ ofa
ANNTT TG § faqar G g1 T
“fm Fatfod A AR AAGEE | A
TEE T q9T "o Yo ango FI, Ao
TEo fro I, FUG F, Wl agT grerd
agi & g@ifE S99 ) ga¥ squaT gear
Tgi g 1 afe Fiww 0 & Fivg HY
frargg ar off g SEwT gEET @
TFAT & A1 W FAG T awl gwAT G
g | a1 gofed adsfima @l
AT Em T DT gl g—AA
919 3§ GO A1 E, Fel 9v W a—
# I FgA MF & g S A
FAEE TOF F aa wr fw agr fen-
FAFY gen T g @ A agt g feAt-
Fdl BE A, S8 TWaE B A Ay
Fo Tiied | ¥ afs s -
ATEW T g A1 OF qEar 49 faar
Jo+ fgar & 7 50 & 59 auF o912
F1, fagra 1, AR F UF F& A
MET g WET AT § Hro o o FY
T Yo THo Fo §a fae FF F[ww
¥ aeiT FY, ¥ geAres & q€isw
FI, A ag gENT & @A | wfea
g faet a8y oo famag @
@, WA wfra gae s &1 foaae
G, wEE T ) fwwEs w67
weE gl Al qeniREr W s U
M F FEY TN g F WA AT
ard Fgl T g &FGT, § 1 A A
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W agT, gurd e oY FRd g
ag 7 faeT AT e &) TEHT
#1, veagfa #1 onff 1 ) &few 3
‘@7 FAfad G 9o’ faam o a8
g, W 3 Fad @y 30 @A &
gear gt 0% &, e wie famw g 1w
T AT AATE | AT FIA F1 GHEAT
FART

oft sty st fewse w3 avy
#Y aIT TG |

wfy sfiterwe el : SfET FoeETEREr
TOF & I AE0 FE afed A ar
§ angsT A7 WET FT, EAF! W AT
FGr AT feMFdr #1 ff 76T F |
FATIRE! & GTF Fra=id T AT |
BE B, gAR F7w & WA fesy Awrt A
FgT o agi &7 S wWenl g 9§ W}
WIRT § Soar  eqrA fear &% ®er
TATHT &, TE ATATE §, TXFTCHT IAHT
e Fl wifgd T & faa s,
Witw & fod of | @raw S oagl
TS HETE F gAfH g, S FE
FAAL  STHT TH wATw &) feay
o anfed | og g W) & Y @l
FY WHEHT T GHTHTA T F AT A1{ed
#fpr 7€ T GXHR S, AR AR
FHfaee qET F1 g, AR FAG T G,
JURT GHCTSAT &1 GATHTT  fasprerr
I | TR A EHET &, AHT F gy
LIFTH FH & F9 50 AT AE(HAl
F1 fremfad | A A, AN |, S
H FIA T 99 §F  ATAGH HIT
qagafaal &1 Ag WAT S, ;i
¥ g 0g fore a1 g ™ €, o8 @dl
FAT B! fREET ST S g Ay o
LA &T GHIHTT 7 (AT S ae
SHRI M. N. GOVINDAN NAIR : You
want to solve two problems at one stretch,

i.e., the border problem as well as our
problem.
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SHRI SHEEL BHADRA YAJEE: I am
solving your problem. I am also solving
your internal Party dissensions. You unite
together and make a petition to the Presi-
dent. I shall help you to solve your own
dissensions. I throw a challenge to all the
Opposition Parties.

AT ag o8 @rarfegmag i
QT #1 gHEAT § ST GHEATSHi 1 G-
o1, FTg ag LA &Y, Fal g, ;IE
aft qdAl § Aedw g, 88 famre
g |

gRag daT gfrfamag & oY
WIS 98 TE § A% I FETHT 1Y |
T AE T F F 918, T @ @
S FT G g, TH GIH! LT SfEq
FLARAT F1 X a7 =A0fgd v ay
AT Fgl 9T UHET SEI6T 39 @
FrHS T AN B TEH TZH 9T R
AT Y 9 FeAT & fF T F Em
& ATAN § I [ gl Al Ffow A,
fagre o @it Sl ¥ U &1 A
AFHI FT A Afgd | R g an
a5k | UF g1 OWEE FT A ar fE
feaae usTeE 9gM & Gave GaT Agt
gR et {& &7 |§ A A0 AT G
T {R gL AT H AT H7 TG
gafay § §TH ¥ O FEAT TEW
fr @ F1 AIAT F AT T G T TF
fraxdar aifgd @ 99 aF aT 5@
T I AT TET FW GF aF 36 GHEAT
FT GHTGTT TET 3T GFAT § |

gl T A B AT ¥ (i g
Frarg Fd T8 g ¥ Ayl TSawRr ¥
sarer @ w3 forg ), fofwa g, av g
TCEH & A AT &, E A
# sarer & saar w0 fofea €1 Sifes
# gl & farfaa At & R agi & et
§ ag wgm A f¥ ¥w ¥ awm 50
AT F399F A1 qAIYATGAT T agl &
RETHT AHT, ANTAVE HIX T FIEHT
|/ & SITgT Y AT gl THF IT AR
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[ etz awit]
1 Gl AT geR) & ¥ 2 faw
ST FifE agh v SgvEy ST Al
T B TH AT AT SATLGT T[T Q1 gl
& @ & fam gaearsl a7 59 99y
HTHAT FTAT IS TG[ & a€ TET HIATIST |

SET TF SHHET FY 19 8, I §ATA
mEF aEf T 37 qea F1 ¥ A TH AE@
FY SarAE gfaar & fadt s qow &
q_I AT, ggi % x5 sdefowe
FES qH A AN &, Tgh G 7B AT
FEAT G w7 q57 & | afg a9 s@ar
ATIATET FTAT FET & a1 §F oy
W AR A oF  wqwA faar & fw s
gq qifeqi faast #§ & g7 9@
AT AT § AT AT WEF aved
TEFH( T @R[ F1AF A1, g atg
¥ 37 qree | giwr {74r Aar | §09
ardf &, ws mE §, wee §F Fegface
qrEl &1 FA 7 R a7 & fog giar
fear wr Az agiaw fs =it am fae
F1 19 To THo Fo F¥qg FT TTHT
AT F AT IAST T & AV 1 ST o
A s w1 & o qw swwa A
faeFs TERAT ST SR 9gi 9%
weeafa & wiaT gt gem 1 afwa
AT AT FAART &1 fEOFT, st
Favmar &1 femd ¥ fag, oW |
TSI &1 AT ST J@IT MEF TET
q fas AT ATEd 31, LA 9T fAFeEr
g g1 0 1 wferg wang 93 fagremr
STed g1, a1 3% s forq @wr 3|
1AL qre ARG @ 1 A T WINT AT A
gl & qwifs = wifwadr ¥ sy
& FRT T FTH FE E T srafewr
gefawr & § ot Sow) SR Sray
g1 &6 @ gefaw w39 § ot Sed
g AT F | dr g5ET JarT g5 § F
T @ ' HT G A4L & AT FAq
gefan =< @ 9aver W€ § 0 A o
g Aa g fr mel o) SwrT § i
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FATIATE & | ®F 41 gATT SATaT ¥
SaTeT A g AT ag wwar g B
fergears & S wrew @iEt &, qg wAIST-
are AT T sAfewr W qwmar &
5 fggrne & uw gfvafae 2aw
TaAHE T w1fgd | sng At & &
#g a1 g % oo e qEl &1 91f
F% W Fg, AfwT s F & Fi% oy e
FaX ¥ fgrgeara & @@L Agr a v
aHRAT § A T TH AT 39 &F AR0
FT Ao FIAT§ | FEMAC 0F 7 0K
fe 97 @q aarEd ofeal 1 ww
qrEf, wEE 9EY § AT g 93 |
ST TS wgra v foEmad aiel
¥ W@N §, oY Syaed md F 43 §, 0
AR #1 qEIeTa F §, SO
faig #7 WE, T wow @ I |
AT I FATIATET qrieat v g1 Feaard
g afv gud mfegt #1 @@ ardr g
g

SHRI S. S. MARISWAMY:: I challenge
the statement of the hon. Member.

SHRI SHEEL BHADRA YAIJEE: I am
not yielding.

g F1 17 § fo F 7 o9 w@wea
qreT #T qrET qH AT |

ot F fow : 0F @ET QO
qm E . e e
(Interruptions.)

=ff giawg avly ;A 9ET AU,
7 g7 o & A & ¢ F afe
¥ oo & guqe Ao MEd §,
Fo Z1 TLEATET AT F ¥ g7 T THo
Teo To [HEFT WAT AT AEIE |
T A 3\ AR &7 wEarq  wegafa
F7 AR W IA F g EFR q@
qx g1 =ufgd, ar wraw mEf g
ugqs T4t gwm | Afww & daw &
g, WA ¥rE I 9 eme A wg
freit ot I&Fr q@IT TGl ) fAaidT
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Sife 335 oo arr Framadi g
QY AT TAHA I (A WEE A |
& a1 g 7gT TR 1 9F FEA o7 dAa
F AFETIT G2 97, afwa dfgr
Gy = 7,39 99 T 57 95 FwE@r F 60
w3 ferdefog & st sma fegeevfon
B AT T gAY SRIRAT F weRAT
#< fear gvar wE {war, a9 & G970
HAGT ZrHT ATAAT 937 | Tqawd Qe
F o1 wifveamdy Sfr ¥ 9 eqged qret
F AR HIAE, W 5 F
ga auferr & qur 8% § eiw Iwer
ghgefanr &g, or 7 fergeay &
JUNKT TN £ | BY ©T Y AGT oA &
M7 IuF gefan #74F, 7198 2awfaq
AgT g

(Interruptions.)

37 WeIl F W19 § Iq q9e 7 a9dq
FEATE )

SHRI S. S. MARISWAMY: Sir, on a
point of order, on a poiat of order. The
previous speaker has said, according to the
translation that 1 got from this gadget,
that there are some irresponsible Members
who say that we are hoodwinking America
and Russia. Is it parliamentary, Sir, to
«call a colleague as an irresponsible Member ?

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): “Hoodwinking” is
not unparliamentary.

SHRI S. S. MARISWAMY: He said
irresponsible Members. 1 might remind
the hon. Member that if there is any irres-
ponsible Party it is the Congress Party.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Order, order. Mr.
Sundaram.

SHRI K. SUNDARAM (Madras): Mr.
Vice-Chairman, I thank you very much
for giving me a few minutes in a near empty
House at the fag end of the day. As the
hon. Member said, the Swatantra Party has
no axe to grind in the Kerala State. There-
fore, I stand to say a few words about
Kerala.
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It is accepted that Kerala is a poor State
and It is underdeveloped. It is also said
that it is quarrelsome and it is always a
problem State. But if we consider the
Keralites, once they come out of their
State, they are hard working, they are enter-
prising, they are educated, and they are
prospering. Then why is it that those
people, when they get back to their State,
are frustrated, they are quarrelsome, they
are lazy and they are not prepared to help
themselves. I think that under the Presi-
dent’s rule, when no single Party is ruling,
this is the opportune time to set things
right. Everybody agrees, e¢very Party
agrees, that industrialisation of that parti-
cular State is the only remedy for the poor
What have you
done for the industrialisation of this State
for the last few years ?

SHRI M. N. GOVINDAN NAIR: So
many specches here.

SHRI K. SUNDARAM: Only speeches
are made. It has been said that entre-
preneurs are not coming forward from within
the State, They are very poor, If that is
the case, they have invited industrialists
and entrepreneurs from outside by showing
them some concessions by way of reduction
in taxes, by way of concessions in power
charges and things like that; but in spite
of that not many industrialists have come
forward.

It is a well known fact that the real prob-
lem is the Kerala labour. The labour is
the problem there, and the number of
disputes raised in the various industries of
that State is innumerable. When that is
the case, what steps have the Government
taken to set that right? They have not
made any attempts to educate that labour.
Now is the time under the President’s rule for
their proper education. Mere money alone
cannot bring out industries; machinery
alone cannot bring out industries; materials
alone cannot bring out industries; nor
management alone can bring out industries.
The men also should be there. Unless
all these things are there, it is not possible
to industrialise a particular State. Therefore,
when any one single political Party is not
in power, when a neutral Governor is in
power, he must take the opportunity for
educating the labour in that State so that
the proper atmosphere for management-
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{Shri K. Sundaram]
labour relations can be built up. Only
on that foundation proper industrial deve-
lopment can take place. Since this has not
been taken notice of during the last few
years and since the Governor’s rule has
already been sanctioned for the next one
year, I hope the Minister will see to it and
spend enough money for educating this
labour so that at least in future there will
be a smooth development of industries in
that particular State.

SHRI V. C. KESAVA RAO (Andhra
Pradesh): Mr. Vice-Chairman, Sir, I thank
you for giving me a chance to speak on this
Kerala Budget. Almost all the Members
from this side and that side have stated
that in the matter of industry the State has
been mneglected. It is a fact that during
the last one year due to drought conditions,
due to absence of rain, most of the electric
plants have failed and in addition to that
the States of Mysore and Madras are reluc-
tant to supply electricity to the underdevelop-
ed State of Kerala. At times when there
is a famine, food famine or power famine,
the States which are adjacent have to come
forward to help the neighbouring States.
We know that we have got a Central pro-
ject at Neyveli in Madras and very little
power is given from that State to this State.
Everybody knows that it is a Central project
and at the time of starting this project, it
was stated everywhere that the power pro-
duced in this project would be shared by
all the three States of Andhra Pradesh,
Madras and Kerala. But that is not being
done. And today I have seen in the paper
that Mysore 1s giving power to Kerala,
taking at the rate of 9 paise and giving it
to Kerala at the rate of 13 paise. We know
that Kerala is a poor State and because that
State is far away from the Capital it has
not so much developed industrially.

Another thing is that most of us here
do not know what development projects
are taking place there because we have only
the Budget and nothing else. We have
to get the administrative reports also to
know how the departments are working.
Nowadays, there is the President’s rule
there and we must know how the various
departments are working. So in the absence
of these annual reports we are not in a posi-
tion to say what industries are developed
and what industries are neglected.
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Then, Sir, I come to another point. We
can divide the people of this State into
three categories—those who are very rich,
those who are very poor and those of the
educated middle classes. The only thing
is to rehabilitate or give some jobs to those
educated middle class people and also to the
poor labourers. Since there is education
the middle class people are able to look
after themselves. But where are the jobs
for them? 1 read in some papers that even
they are not taken into the Navy. Especially
the people of Kerala are accustomed to the:
sea; a majority of them know the ins and
outs of the sea. So they will make very
good navigators. So, they may be taken
into the navigation field as well as into
the Navy. So, if the Central Government
comes forward to find out ways and means
of recruiting these educated middle class
people, I think, to a certain extent, the un-
employment problem will be solved.

Another point that I want to raise is
about the condition of the labourers. The
majority of the people are poor agricul-
tural labourers. They live in the tea gardens
in one corner having a small hut. And if
anybody goes to Kerala and sees the condi-
tion of these people, one will naturally
pity them. They do not have proper
housing to live in; they have a small hut
made of coconut leaves and most of the
people live without proper clothing. Even
after 17 years of our independence, the
condition of the people in a state like Kerala
which we say is educationally well advanced.
is like this. When I went there I found
out that these labourers are paid very poorly.
The wages that they are getting are not
sufficient even for a meal. So, we have
to find out some work for these labourers.
What is the work that we can give to these
poor labourers? There is no land to be
given to these landless labourers. There-
fore, we have to open some new industries
where these underpaid labourers  who
have no work in the agricultural sector can
be employed safely.

Another thing is that many Members
spoke about the fishing industry. The
Central Government has recently started
a Fisheries Corporation at Calcutta. 1
do not know why the Central Government
should not come forward to open a Cor-
poration for the State of Kerala also?
We know that Kerala has got a coast-line
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of about 400 miles and the fishermen are
living on fish. They catch fish from ordi-
nary boats. From an ordinary boat a
fisherman or a family of four or five members
will be able to catch fish sufficient only
for the family. They cannot get more
than Rs. 2 or Rs. 3 worth of fish per day.
But if two or three families can be clubbed
together and if they are given trawlers for
deep-sea fishing they will be able to get
more fish. There are all kinds of fish
on the Kerala coast. We know that Kerala
is earning a lot of foreign exchange, especially
through the prawns trade, and these people
can earn a lot. I have got some experience.
Some people in my State are being trained
in the use of trawlers for deep-sea fishing

and each trawler brings one or two tonnes
a day. That means that they can easily
get Rs. 40 or Rs. 50 per day. But here in

Kerala they use the small boats and one or
two rupees they get and that is not sufficient.
They have to get money from the money-
lenders to repair their boats or to purchase
the boats or to repair their nets also. The
money-lender will be taking half of the
money that they get from their catch of fish.
So, most of the people, who catch fish,
who are fishermen are poor and are not
able to make a living.

Another thing is that these fishermen are
not able to get work for the entire year.
During the rainy season the sea is very fero-
cious and they will not be able to go out
and catch fish. In the circumstances, almost
all these people will be starving. So we
have to find out some way or some work
for them. It would be better if we open
some cottage industries nearabout the sea-
coast so that these fishermen may be trained
in these cottage industries and earn some-
thing out of that.

Another thing is that the people are suffer-
ing for want of food. I recently visited a
ration shop in Kerala. With one hand the
ration rice is sold and with another hand
the rice is sold in the blackmarket. Each
bag of rice in the black market costs Rs.
100 whereas the ration rice costs about
Rs. 35 to 37. This is the condition as
regards food today. The poor people
who have no work, who have no avocation
and who do not have sufficient money have
to purchase rice at Rs. 100 a bag. I think
that something should be done to rectify
this black-marketing in rice. We know
that rice or other foodgrains are not being
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procured in Kerala. But a way must be
found out so that the rice produced there
is also procured and given to the ration shops
so that the people can buy rice and other
necessities of life to their satisfaction.

I would say that, especially when the
President’s rule is there, the Central Govern-
ment should put up some industries there to
develop this backward State of Kerala,

SHRI P. K. KUMARAN: Mr. Vice-
Chairman, Sir I only want to bring to the
notice of the Central Government one fact
which afflicts this unhappy strip of land on the
southern-most part of our country. For
the last ten to twelve years some 1,000 to
1,500 families have been inhabiting the
forests on the borders of the Mysore State.
Now the news has come to us that these
people are being driven out of the place,
evidently, by a decision of the Mysore
Government,

Sir, these people have been living there for
the last ten to twelve years and also cultivat-
ing the forest land. They have burnt up the
bushes and other things. Evidently that
malaria-infested place has been converted
into a place where human beings can live.
Now the Mysore Government has decided
to see that these people are thrown out and
a row has been going on. The people are
being harassed. The Kerala papers are
publishing all sorts of news. This is rather
unfortunate. A State which has been
facing problems after problems, which has
been unable to solve its problems, a State
which is being neglected by the Centre in
such a way, will be faced with another
problem. These families will go back to:
Kerala where they will have to find out
huts or houses for themselves. Accommo-
dation will have to be found out for them.
This will add to the problems already
existing there. Now this is a very unfortu-
nate development and something unchari-
table on the part of the Mysore Government.

Sir, Mysore is not an overpopulated State.
It can keep these people. They should be
given the right of lease over these areas.
Instead of that, this attitude of theirs is very
unfortunate. I hope the hon. Minister
will take up the matter with the Government
of Mysore do something in the matter,
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SHRI M. N. KAUL (Nominated): I
am grateful to you, Sir, for giving me a
<hance to say a few words. I have paid
only one visit to Kerala and, therefore,
I do not think I am competent to speak
on the local politics. But the history of
politics in Kerala is well-known. Since
1948 there have been ten Ministries and
four times the President’s Rule has been
introduced. The parties have changed and
shifted their loyalties. AMN kinds of shifts
have taken place in the politics of Kerala.
That shows that in that State and, perhaps,
in some other States also necessary political
conditions are not present, conditions which
would give rise to stable parties based on
certain principles. In fact, speaking from
a detached view, at present the position is
that each party thinks how it can best
manipulate politics so as to seize power
and be in office. That has been the picture
that has presented itself in that State.

Now, Sir, I suggest for consideration that
this problem cannot be solved unless the
Constitution is amended. What is the
present Constitution in a nutshel? We
have adopted the British pattern which
means that for every day of its existence
the Cabinet’s life is in peril when the House
is in session. Any day a motion of no con-
fidence can be introduced, and if the Opposi-
tion parties can manoeuvre, they can bring
about a fall of the Government. So each
day the Government has got to face that
problem. In that way more attention is
devoted by the Chicf Minister and his
colleagues to preserving their political life
than to the proper administration of the
State. That has happened not only in
Kerala but in some of the other States too.
I feel that much of the administrative ins-
tability of certain States is due to the fact
that an enormous amount of time is con-
sumed by the Chief Minister and his
colleagues in maintaining their position in
the Assembly. Their political hfe, as it
were, is hanging in the balance in some of
the States all the time. That being the posi-
tion, they cannot look to the administration
in an ordered way.

Sir, I have been for some time a great
admirer of the German Constitution in one
respect. As you, Sir, know, after the fall
of Hitler, when the new German Consti-
tution was made, they made a close study
of the British Constitution. They have
now a parliamentary system of their own.
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They have devised a new Constitutional
procedure which is quite novel. Inevolving
that Constitutional proceduie, they were
influenced by what was happening in their
neighbouring country, France. Take, for
instance, the concrete case of Adenauer,
the ex-Chancellor. Adenauer was originally
elected Chancellor by a majority of one and
he was able to continue, as we all know,
to the great prosperity of the German
nation, and introduced a great measurc
of stability in the Statc in the post-war
period.

The provision in the Getman Constitution
1s that the Chancellor in office cannot be
thrown out of office cxcept by a special
procedure. That procedure is that you
move a motion in the German Parliament,
the Lower House, 1 think, naming a new
Prime Minister. There is no such thing in
the German Constitution as an abstract vote
of no confidence. That is to say, a simple
motion that this House has no confidence
in the Chancellor of the day cannot be
introduced in the German Parliament.
What you have to say in the motion 1s
that another person, say, Mr. Erhard, be
elected as Chancellor, In that way a great
measure of stability has been introduced
because it has been found from practical
experience in Germany that whereas there
is an agreement among the parties to throw
out the person in office, it is difficult to get
agreement on a particular name. In view
of that position, Chancellor Adenauer was
able to continue in office for a long time.
Although in the beginning there was opposi-
tion to him, there was no combined force
against him which could name another
Member of Parliament to replace him.
I feel that that method of replacing an exist-
ing Prime Minister by a ncw one is per-
fectly constitutional, perfectly democratic
and has introduced an element of stability
in the German State. I think the time
has now come when we should depart
from the strict British pattern and introduce
the German procedure by amending our
Constitution. I think that amendment is
now urgently necessary because we arc
creating more smaller States, and unless
we give a measure of stability in that way
to the Chief Minister in office, it will not be
possible either to improve the political
conditions or to better the administration.

SHRI B. R. BHAGAT: Mr. Vice-Chair-
man, the hon. Member who spoke last
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has thrown out a very thought-provoking
idea and it is relevant on this occasion
because he connected it with the question
of the extent to which political instability
is responsible for continued and sustained
developmental growth in a region or in a
country. I think 1 entirely agree with
him, although Kerala has its own problems
and some of the problems are such that they
have to be tackled on a national basis,
particularly its unemployment problem, a
very high population ratio. The question
is how it has to be absorbed and how the
developmental process has to be speeded up
so as to meet the situation in Kerala. It
is true that there have been ten Governments
and four President’s Rules and constant
shifting of party alignments. This has
rather aggravated some of the economic
problems of that particular part of our
country. As a student of social forces I
see a very intriguing feature that Kerala
is educationally one of the most advanced
parts of our country, its people are very
intelligent. They have produced some of
the best administrators and thinkers and
political leaders. But one fact is there that
it has led to social rigidity instead of social
mobility. The kind of rigidity in which the
society is divided in castes and communities
is nowhere found in that form. The process
is there in other States also but here it has
taken the form of almost an inflexible
rigidity.

SHRIMATI DEVAKI GOPIDAS: But
there is no communal strife.

SHRI B. R. BHAGAT: Not in e¢lections
or political systems. That is another
contradiction. They may be very amiable
in personal and social relations. As I said,
they are very intelligent and very advanced
but they are very rigid in certain matters.
Anyway, I am not representing the view of the
Government here because on this matter
the Government view is not there. I am
speaking as a person and giving my personal
opinion. For a State like Kerala, probably
the solution may be the Weimar Constitu-
tion, electing the Chancellor by naming him
and not by a vote of confidence. After all
the ingenious people of Kerala can name
another successor and they can do it every
month or every year or every six months.
That is my personal opinion. According
to me Kerala is a State which qualifies or
which is ripe for introducing through a
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constitutional amendment a Presidential
form of Government. I think that is the
answer. Once they select the man, he will
be charged with the administration of the
State for a term of four years or five years.
1 think Kerala should give a lead in that.
There will be other States also suffering
from instability. I have been closely
associated for over a decade with the develop-
mental process in this country. I say that
because of political instability, inter-Party
squabbles and quarrels in other States also
the developmental process is suffering and
the answer to that is that we should try the
experiment of Presidential form of Govern-
ment instead of parliamentary form. He
has provoked me into entering into this
argument but this is my personal opinion
which I propose to venture.

Then, Sir, coming to some of the points
raised by hon. Members, some of them are
not new. They have been repeatedly made
and several times discussions have taken
place and we have attempted to answer
them. If a particular point is not dealt
with here, it should not be said that no reply
is given because Members have raised these
points previously also and at various times
these points have been answered. For
example shipbuilding yard does not pertain
to Kerala Budget as such, it pertains to the
Union Budget. Therefore, they have been
taken care of at different times by my
different colleagues whenever these points
have been raised, each one of them.

SHRI M. N. GOVINDAN NAIR:
What is the use of saying that they have
been answered? What we want is the
shipbuilding yard, not anything else.

SHRI B. R. BHAGAT: It is coming.

SHRI M. N. GOVINDAN NAIR: When
is it coming?

SHRI B. R. BHAGAT: The Transport
Minister will explain it. If he wants, I can
give him full information.

SHRI M. N. GOVINDAN NAIR: We
do not want only information. What we
want is the project.

SHRI B. R. BHAGAT: I said the Trans-
port Minister will explain it. It does not
form part of the Kerala Budget. It forms
part of the Union Budget.
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Then I am quite in sympathy with the
point raised by two hon. Members that
the people of Kerala who have settled in
Mysore are being evicted. I do not have
the full facts but I am told that alternative
arrangements are being offered to them—
reserve lands or something. Even if the
Mysorians had occupied those lands, they
would have been evicted. If they are
evicted and completely left to God, Y think
that is rather unfortunate. Anyway, T
will draw the attention of the Mysore
Government. But I have been told that
alternative lands are being offered. Any-
way this is a very serious matter and I will,
on their behalf, draw the attention of the
Mysore Government to the feeling expressed
in this House.

Then my friend, Mr, Govindan Naijr,
raised several relevant points which merit
answers. He said that there is no new
project in this Budget. If he sees this year’s
Plan, which is an emergency Plan, the first
year of the Plan, except Bokaro Steel Plant
there is no new project in the first year of the
Fourth Plan. That is because the House
laid emphasis on the completion of the
existing projects so as to derive the maxi-
mum benefit. At least in the first two years
this emphasis is going to be there. If there
is Do new project, it is not only in relation
to Kerala, but it is in relation to the other
States also. There is no new project.
The idea is to compensate for the past
failures and to achieve the momentum or
to achieve the accelerated rate of growth
after the third year of the Plan.

Then he says that the Fisheries Corpora-
tion was only to take over and run the units
run by the Departments. No doubt the
Corporation would take over the commer-
cial units now being run by the Department.
The main developmental activities of the
Corporation would be to go into the ques-
tion of deep-sea fishing. Some hon. Member
mentioned that Kerala offers very good
resources in the matter of ocean fishing or
sea fishing, one of the richest resources
on the west coast. We are only on the
fringe. I think from that point of view .

SHRI M. N. GOVINDAN NAIR: You
are going in for deep-sea fishing what is
the allotment?

SHRI B. R. BHAGAT: Rs. 40 lakhs have
been provided for this year. But I agree
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money has to be provided in the coming
years. It is only a beginning now but
this is a most important field.

SHRIMATI DEVAKI GOPIDAS: What
has happened to the Fishermen’s Co-
operative Society?

SHRI B. R. BHAGAT: If the hon.
Member gives me the information, I will
pass it on. I do not know the details.
My hon. friend Mr. Govindan Nair
referred also to the Kerala Electricity
Board. I think he mixed up the two things,
the Contro! Board for Projects and the
Electricity Board. They are two different
things. So far as the Electricity Board is
concerned there have been certain cases
and matters are now in court. Earlier the
matter was looked into by the Minister of
Irrigation and Power and as I said some
cases are pending and I will not like to take
the time of the House by going into the merit
of these cases,

SHRI M. N. GOVINDAN NAIR: If
the matter is still before the court then why
have this Control Board over the Electricity
Board to give contracts?

SHRI B. R. BHAGAT: There is no
Control Board over the Electricity Board.
So far as the establishment of the Control
Board for the Idikki Project and other
projects, is concerned, that is a different
matter. I think the hon. Member also
wants this Contro] Board to carry out the
projects. We had asked the State Govern-
ment about it. Their view is different.
They think that it should be run depart-
mentally. We said that was the pattern
that we follow in other States. Of course
they have to take the final decision. We
shall draw their attention again to the need
to have the Control Board,

SHRI M. N. GOVINDAN NAIR:
What about the enquiry into some of the
corruption charges that had been made
against the Electricity Board? That is why
the hon. Minister, Dr. K. L. Rao, went to
Kerala. The issue was raised in the House
also.

SHRI B. R. BHAGAT: 1 will look into
that. I do not know the details.

Then some mention was also made about
the surrender of funds. Similar points
were raised in the other House also. [
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would like to clarify the position. In
1964-65 the State Government budgeted
for a Plan outlay of Rs. 44-3 crores. This
was far in excess of what the available
resources would permit. In view of this
position and the heavy over draft which
the State Government had with the Reserve
Bank, the size of the Plan outlay for 1964-65
was discussed in June, 1964 by the Planning
Commission and the Ministry of Finance
with the former Chief Minister and it was
agreed that the Plan outlay would be kept
round about Rs. 40 crores. It was also
agreed that the State Government would
effect economies in non-Plan and non-
development expenditure so as to reduce
the deficit. This his mainly accounted
for the appirent surrender of develop-
ment funds in that year. In fact, unlike
in the Szcond Plan the problem in the State’s
Third Plan has been the non-availability
of resources and not the capacity to spend
it. The actual outlay on the State's Third
Plan is about Rs, 180 crores, i.e. Rs, 10
crores more than the targetted outlay,
That is to say, instead of Rs. 170 crores it
would be something like Rs. 180 crores.
So, but for this particular year when there
was special difficulty, the overall Third
Plan is not having any surrender but there
is over spending and rightly so, because
there have been increases in the various
programmes, in the power schemes and
others,

This brings me to the power programme,.
Mention has been made about the need
to have more power and some hon, Members
referred to the power position in the State.
This subject has been discussed here on many
occasions, particularly in view of the drought
conditions and the scarcity of water which
had affected the power generation, The
power positien this year has been indeed
very acute and everyone is distressed at this,
I wish to submit, howecver, that this was
largely due to the unprecedented failure of
the monsoons last year and it is a temporary
phase. Two of the projects that have been
under construction during the last four
to five years would be commissioned in full
this year and there would be in the course
of the next few months a substantial increase
in the generation of power in the State and
the installed capacity would increase to
546-5 MW at the end of this year as against
192-5 MW at the beginning of the year.
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SARIMATI DEVAKI GOPIDAS: what
will be the deficit stifl remoining, Will
there be deficit and power cuts?

SHRI B. R. BHAGAT: Well, deficit
would be there. But it is expected that
when we have put the whole country on a
national grid and we have also the regional
grids, though in the first two years there
may be deficit, later Mysore may have
surplus and that surplus can be transferred
to Kerala or Madras wherever it is needed.
Once this national grid is established it will
also lead to......

SHRI M. N, GOVINDAN NAIR: Can
we depend on Madras to meet the shortage?

SHRI B. R. BHAGAT: Mysore will
have surplus.

SHRI M. N. GOVINDAN NAIR: What
about the thermal plant for Kerala?

SHRI B. R. BHAGAT: As the House is
already aware it is proposed to establish
a 30 MW thermal plant in the State. The
issue now is not whether there should be
a thermal plant in the State of Kerala
or not. The issue is quite different. There
is going to be a thermal plant there. A
technical committee had been looking into
the matter and they said that a 30 MW
thermal plant would be adequate. It is
not as if there is total shortage., It is a
question of meeting the gap that is caused
in the operation due to the various causes,
sometimes it is due to acute drought condi-
tions, sometimes the load factor may be
going up and down. So to meet these
variations we want a stabilising agency and
for that a thermal plant is required. That
is conceded, But one technical committee
said that a 30 MW plant would be enough.

SHRIMATI DEVAKI GOPIDAS: What
about the other.

SHRI B. R. BHAGAT: 1 know the point
and T shall deal with it. The Committee
on Public Undertakings has also strongly
recommended as some hon, Members have
been demanding, 2 100 MW plant. So it
is now a question between one technical
committee and another. We will have
another look at it. Even if we do not start
with a 100 MW plant, we can have a 30
MW plant and then go in for another unit,
The prevalent view is in favour of having
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a 30 MW plant now. But in view of the
recommendation of the Committee on
Public Undertakings, we can have another
look atit.

Next I come to the lust point and that
deals with certain land reforms, The hon.
Member who raised it is not here, but I
can send him a note showing the steps that
have been taken and 1 do not want to take
up the time in dealing with them now.

I would likc to conclude my remarks by
dealing with the question of the pay revision
and the problem of the non gazetted officers.
1 wish to point out for the information of
the House, Sir, that we have accepted the
recommendations of the Pay Commission.
Wherever we hive made amendments they
have been in favour of the lower income
brackets and slightly adverse to the higher
income brackets. Otherwise we have not
made any amendment. The steps taken
during the last 18 months for improving
the dearness allowance and pay scales of the
State Government employees would cost
the State Government Rs. 12-5 crores per
annum, More than 90 per cent of this
would go towards the benefit of the NGOs.
and such an order of benefit has never been
sanctioned before in the State. It has to
be remembered that the orders passed by
the Government werc on the recommenda-
tions of a Pay Commission and the amend-
ments were very very few and they were
mostly in favour, as 1 said, of the lower
wmcome brackets. The totcl concessions
would cost the State Government an adde-
tional Rs. 75 lakhs per annum. It is un-
fortunate that the NGOs. have not responded
favourably to this. Within the resources
availuble, the State Government would
always be willing to sanction any alternate
scheme of increments for past service. To
go beyond this and agree to all the demands
of the NGOs. would mean Rs. 5 crores to
Rs. 6 crores every year. We are stretching
the resources of the State to the utmost
and trying to accommodate these demands
and remove hardships. But to go beyond
this would mean a very heavy burden which
the State’s exchequer may not be able
to bear.

SHRIMATI DEVAKI GOPIDAS: What
about the petro-chemical complex?

SHRI B. R. BHAGAT: That will come.

That is part of the Fourth Plan. Let us |
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wait for the outline of the Fourth Plan.
That again is a Central project and we shall
have to see the Fourth Plan, Just now we
heard that we have only got the first sketch
of the Fourth Plan. So let us have the
detailed Plan,

THE VICE CHAIRMAN (SHRI M,
RUTHNASWAMY): The discussion on
the Kerala Budget is over. We shall now
proceed to the next item.

S p.Mm.

THE KERALA APPROPRIATION (NO. 2)
BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY Of FINANCE (SHRI B. R.
BHAGAT): Sir, Imove:

““That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of the
State of Kerala for the services of the
financial year 1966-67, as passed by the Lok
Sabha, be taken into consideration.’

Sir, this Appropriation Bill covers the same
ground and I wculd not teke up the time of
the House in mzking a speech.  Imave that
the Bill be taken into consideration.

The question was put and the motion was
adopted,

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): We shall now take
up clause by clause consideration of the
Bill.

Clauses 2 and 3 and The Schedule were
added to the Bill:

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. R. BHAGAT: I move:
““That the Bill be returned.”

The question was proposcd.

SHRI M. N. GOVINDAN NAIR (Kcrala):
Sir, I heard the reply of the Ministcr with
regard to the N.G.Os. The answer that he
has given is very disappointing. I fcel that
the Government has not understood the
seriousness of the situation. He has been
trying to give certain figures and he has been
telling us about the amount involved. But
the question there is, when all the N.G.O.
organisations have united and made this



